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Order

Notices of CA 56/PB/2016. The other application i.e. CA 55/PB/2016 has been
filed by the Respondents (in CP 62(ND)/2015 who is Petitioner in CP 61(ND)/2015) with
a prayer for issuance of directions to immediately sign cheques/remittances slips and
other instruments in respect of the payments to be made by as mentioned in paras 13
& 18 of the application. A further direction has also been sought by the Respondent
No. 1 to sign all cheques which are presented within three days to Respondent No. 1 in

respect of payments to be made by Respondents No. 3 & 4 in view of the settlement
made.
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3. In the table under para 18, the following remittances and payments are required
to be made by Respondents No. 3 & 4 :
S.No | Beneficiary - Amount [Remittance | Response  of |
| request the Respondent
' presented to | No.1
| | the R1 _ |
1 Staff Salary | 4,249,956 July 15, 2016 No response
(employees for Reminder  on
March 2016, July 25, 2016
April, 2016,
' May, 2016,
June, 2016 &
|y, 2016) | —
2 | Staff Salary 176,890 July 15, 2016 No Response.
(employees for Reminder on
March, 2016, July 25, 2016
April, 2016 &
- May, 2016
|13 TDS on staff 201,466 | July 15,2016, No Response
salary for April, Reminder on
2016, May, July 25, 2016 |
2016, June,
2016 & July,
2016 _ - |
4, CLB Audit Fees | 618,750 April 09, 2016 | No Response
(M/s S5C July 15, 2016
Vasudeva and | Reminder on |
" Co.) Ul 1| July 25, 2016 o
5. TDS on CLB 60,350 July 15, 2016 No Response
Audit Fees Reminder on
_ I July 25, 2016 ]
6 Inter  account | 300,000 July 15, 2016 No response
transfer of funds Reminder on
- July 25, 2016 -
Total 156,97,412 o B
4, The details of payment reproduced above are duly given in para 13,
5. Ld. Counsel for the Respondents (Petitioner in CP 61(ND)/2015), at the outset,

seeks that all these cheques shall be signed within three days without raising any

objections.
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6. In view of the fair stand taken by the Ld. Counsel for the non-applicant -
Respondents (Petitioner in CP 61(ND)/2015) the application (CA 55/PB/2016) is
allowed. Let the payments be made in accordance with the table in the preceding
paragraph by signing the chegues.

7 The Auditor shall also submit their report, as already directed in the earlier order.
8. CA 55/PB/2016 stands disposed of.

Notices of the application (CA 56/PB/2016) — Ld. Counsel for non-applicant —
Respondent accept notice and copy of the application stands served on him.. Reply, if
any be filed before the next date of hearing.

List on 24.8.2016.
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